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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 596 of 2022 

IN THE MATTER OF: 

Deepa Pal  …..Applicant 

Versus 

M/s Shakti Brick Field and Others ….Respondents 

RESPONSE ON BEHALF OF THE RESPONDENT No. 1 SHAKTI BRICK 
FIELD VILLAGE MAU KHAS VIKAS KHAND, AMROHA, TEHSIL 
BHOGNIPUR, DISTRICT KANPUR DEHAT, UTTAR PRADESH – 209111 
IN PURSUANCE OF THE ORDER DATED 21.12.2023 PASSED BY THIS 
HON’BLE TRIBUNAL 

1. That by way of an e-mail dated 09.05.2022 a letter petition was filed by

the applicant before this Hon’ble Tribunal, which got registered on

16.08.2022 as Original Application No. 596 of 2022.

2. That in the present complaint the complainant/ applicant has levelled

general allegations regarding environmental hazards against the

Respondent No. 1.

3. That the allegations levelled by the Complainant/ applicant are false and

bogus and not substantiated by any evidence, hence denied. Therefore,

the present complaint deserves to be quashed.

4. That this Hon’ble Tribunal took cognizance of the present complaint and

vide it’s order dated 19.09.2022 had constituted a Joint Committee
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comprising of State PCB and District Magistrate, Kanpur Dehat to inspect 

the Respondent No. 1. A copy of the order dated 19.09.2022 passed by 

this Hon’ble Tribunal in O.A. 596 of 2022 is annexed herewith and 

marked as Annexure R-1. 

5. That pursuant to the order dated 19.09.2022 of this Hon’ble Tribunal,

the aforesaid Joint Committee inspected the Respondent No. 1 and

prepared a report dated 24.11.2022 whereby, the said Joint Committee

made following recommendations:

a. The brick kiln should complete the maintenance work of stack along

with arrangement for monitoring of flue gas from the stack as per

CPCB Emission Regulation Guidelines prior to the start of next season

atleast before one week.

b. The brick kiln should install water metering device at the bore well

and maintain a log book of fresh water consumption with immediate

effect.

c. The brick kiln should construct/ install wind breaking wall of 3 meter

height around the premises without any delay.

d. The brick kiln should without any delay should construct a green belt

along the periphery of the brick kiln.

e. The brick kiln should make arrangement for the treatment of

domestic effluent.

f. The brick kiln should comply with the notification dated 22.02.2022

issued by the Ministry of Environment, Forest and Climate Change.
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A copy of the report dated 24.11.2022 prepared by the Joint Committee 

is annexed herewith and marked as Annexure R-2. 

6. That it is pertinent to mention here that on inspection no evidence was

found with regard to damage of crops and/ or trees as alleged in the

complaint. Further, no evidence was found with regard to occupying of

and/ or damage to chak road as alleged in the complaint. Furthermore,

no evidence was found with regard to illegal mining and child labour as

alleged in the complaint. It is therefore respectfully submitted that the

present complaint is wholly whimsical and unjustified.

7. That the aforesaid recommendations also contained that the Respondent

No. 1 has to comply with the directions issued by the Ministry of

Environment, Forest and Climate Change vide it’s notification dated

22.02.2022, with regard to, smack emissions, domestic effluent

treatment plant and technology to be used etc. A copy of the notification

dated 22.02.2022 issued by the Ministry of Environment, Forest and

Climate Change is annexed herewith and marked as Annexure R-3.

8. That it is respectfully submitted that the Hon’ble Supreme Court in the

case of NCR Brick Kiln Association versus Central Pollution Control Board

and others bearing Civil Appeal Diary No. 18213 of 2021 has vide it’s

order dated 08.04.2022 directed that only those brick kilns would be

permitted to operate that would comply with the directions contained in

the notification dated 22.02.2022. A copy of the order dated 08.04.2022
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passed by the Hon’ble Supreme Court in Civil Appeal Diary No. 18213 of 

2021 is annexed herewith and marked as Annexure R-4. 

9. That this Hon’ble Tribunal has vide it’s order dated 21.12.2023

impleaded M/s Shakti Brick Field as Respondent No. 1. A copy of the

order dated 21.12.2023 passed by this Hon’ble Tribunal in O.A. No. 596

of 2022 is annexed herewith and marked as Annexure R-5.

10. That the Respondent No. 1 was established in the year 1991 and

employs around 60 to 70 persons in every functional season. 

11. That it is respectfully submitted before this Hon’ble Tribunal that the

aforesaid report dated 24.11.2022 would itself demonstrate that the 

Respondent No. 1 brick kiln has obtained “consent to operate” from the 

concerned authorities under the Water (Prevention and Control of 

Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 

1981. The said consent is valid upto 31.07.2025.  

12. That it is further stated before this Hon’ble Tribunal that the

Respondent No. 1 is not even functional since July 2022 due to off-

season, and also that it is undergoing changes to make it compliant with 

the directions issued vide aforesaid notification dated 22.02.2022, as 

also the recommendations made by the Joint Committee, Uttar Pradesh 

Pollution Control Board (UPPCB) in the aforesaid report.  

13. That it is respectfully submitted before this Hon’ble Tribunal that

following major changes would be made to the existing brick kiln in view 

of the notification dated 22.02.2022 and report dated 24.11.2022:- 
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a. Respondent No. 1 would convert itself to a “High Draught zig zag

technology”. A feasibility report by Central Building Research

Institute technology, Roorkee along with designs is annexed

herewith and marked as Annexure R-6.

b. A soak pit would be made for purposes of domestic effluent

treatment.

c. A green Belt would be made in accordance with the norms.

d. A meter would be provided for the bore well for ground water

extraction monitoring.

14. That it is respectfully submitted before this Hon’ble Tribunal that

when the Respondent No. 1 was operational, it was inspected on 

28.05.2022 for stack emission, and it’s results were 156.20 mg/Nm3 

which was within the limit prescribed in the aforesaid notification dated 

22.02.2022, i.e., 250 mg/Nm3. A copy of the test report dated 

28.05.2022 is annexed herewith and marked as Annexure R-7. 

15. That the Respondent No. 1 is located at a distance of approximately

2 km from another closest brick kiln, and about 0.9 to 1 km from the 

habitation.  

16. That by means of a letter dated 04.04.2005 bearing No. 312 of 2005

of Kendriya Uposhna Bagwani Sansthan, Rahmankhera, Lucknow has 

elaborated upon the height of any brick kiln to ensure having zero impact 

on environment as well as adjoining areas. By the said letter, guidelines 

for the construction of brick kilns have been enumerated which range 
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the height of brick kilns from 120 feet to 135 feet. The Respondent No. 

1 would fall within the said range.  

17. That it is respectfully submitted before this Hon’ble Tribunal that the

Respondent No. 1 would comply the directions contained in the aforesaid 

notification dated 22.02.2022 in accordance with the order passed by 

the Hon’ble Supreme Court. Further, the Respondent No. 1 would make 

good the aforesaid recommendations made by the Joint Committee vide 

it's report dated 24.11.2022.   

18. That it is respectfully submitted that the Respondent No. 1 would

comply with the aforesaid directions and recommendations within a 

period of two months, and that the said brick kiln would be made 

functional/ operational after the aforesaid directions/ recommendations 

are complied.  

19. That in view of the aforesaid fact situation it is respectfully submitted

that the present complaint is frivolous and filed with malafide intention. 

20. That the Respondent No. 1 therefore humbly prays that this Hon’ble

Tribunal may kindly be pleased to quash the present complaint. 

FILED BY 

Avnish Pandey 
(Advocate for Respondent No. 1) 

PLACE: NEW DELHI
DATED: 07.02.2024
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IN THE MATTER OF: 

Deepa Pal ..... Applicant 

Versus 

M/s Shakti Brick Field and Others .... Respondents \ 
,, - . - vi:'.'. I 

AFFIDAVIT ��-:: 
- . .  ·� ..

.. ·::::_-_:;_�.,,.;· 
I, Brahma Prakash, son of Shri Mahesh Narayan, aged about 70 years, 

resident of Gram Post Macha, Teh�il Pokhrayan, Police Station Bhognipur, 

Kanpur Dehat, do hereby solemnly affirm and declare as under: 
�;,,.,' .J 

1. That is deponent is the partner of the Respondent No. 1 in the a
_
bove �

·oned case and hence, I am well conversant with the facts of the

nd as such competent to swear the present affidavit. � 
'� 

���­
have gone through the reply [Para to ] at Pages to 

to be true and correct to the best of my knowledge and belief. 

3. That the facts stated in this affidavit are true and correct to the best

of my knowledge and belief and no material fact has been

suppressed.

4. •1r·---That the Annexures filed are �rue copies of their respective originals. y�.,, 
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Item No.11  (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPALBENCH 

(By Video Conferencing) 
Original Application No. 596/2022 

Deepa Pal     …Applicant 

Versus 

State of U.P.      …Respondent 

Date of hearing: 19.09.2022 

 CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
 HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Application is registered based on a Letter Petition received by Email. 

ORDER 
1. This present letter petition has been received, by email and treated and

registered as Original Application. The grievance in this application is 

regarding illegal operation of Shakti Brick field in village Mau Khas Vikas 

Khand, Amroha, Tehsil Bhognipur, District Kanpur Dehat, Uttar Pradesh 

against the environmental norms causing environmental pollution posing  

serious health hazards to residents of the locality and damaging agricultural 

crops. 

2. This Tribunal is empowered to suo moto take cognizance of the cases

involving questions relating to environment arising out of the implementation 

of enactments specified in First Schedule of the National Green Tribunal Act, 

2010 as held by Hon’ble Supreme Court in Municipal Corporation of 

Greater Mumbai V/s. Ankita Sinha and others 2021 SSC Online SC 

897.This Tribunal can also take cognizance of such cases on the basis of

letter petitions in accordance with settled principles of law governing Public 

Interest Litigation. 

ANNEXURE-R-1
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O. A. No. 596/2022            Deepa Pal Vs State of U.P. 
-2-

3. Prima facie, the allegations made in the application raise questions

relating to environment arising out of the implementation of the enactments 

specified in Schedule I to the National Green Tribunal Act, 2010.  In view of 

the allegations made in the application, we consider it appropriate that a 

Joint Committee be constituted to verify the factual position.  Accordingly, 

we constitute  a Joint Committee comprising of State, PCB, District 

Magistrate, Kanpur, Dehat and direct the same to meet within two weeks, 

undertake visits to the site, look into the grievances of the applicant, 

associate the applicant  and representative of the concerned project 

proponent, verify the factual position and submit its report within one month 

by e-mail at judicial-ngt@gov.in preferably in the form of searchable 

PDF/OCR Supported PDF and not in the form of Image PDF. The State PCB 

will be the nodal agency for coordination and compliance.

4. In case the Joint Committee observes any violation of consent

conditions/environmental norms, then it shall forward a copy of its report 

to:-

(i) The Project Proponent to enable him to comply with the

recommendations in the report of the Joint Committee or  file 

objections against the observations/recommendations contained in 

the same and file his response before this Tribunal as desired within 

one month from the date of receipt of a copy of the report of the Joint 

Committee by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Supported PDF and not in the form of Image 

PDF ; and 

(ii) the State PCB and District Magistrate Kanpur Dehat to enable

them to take appropriate remedial action in accordance with Statutory 

provisions mandating them to take remedial action for prevention, 

control and abatement of environmental pollution/degradation and for 

protection and improvement of environment, by giving notice 

1075
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O. A. No. 596/2022            Deepa Pal Vs State of U.P. 
-3-

to/hearing the project proponent and following due process of law and 

they shall submit their action taken reports separately within one 

month from the date of receipt of a copy of the report of the Joint 

Committee by e-mail at  judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Supported PDF and not in the form of Image 

PDF. 

5. In view of the averments made we also consider it appropriate to have

response of (1) State of Uttar Pradesh through Chief Secretary, Government 

of Uttar Pradesh (2) State PCB, (3) District Magistrate, Kanpur Dehat and 

(4) Shakti Brick field, village Mau Khas Vikas Khand, Amroha, Tehsil

Bhognipur, District Kanpur Dehat, Uttar Pradesh who stand impleaded as 

respondents No. 1 to 4.  Notice of the application be issued to the 

respondents No.1 to 4 requiring them to file their response/ reply to the 

averments made in the application besides their response/objections to the  

observations made in the report of Joint Committee within two month 

at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF.  

6. List for further consideration on 13.01.2023

7. A copy of this order, along with a copy of the application and

documents attached with the same, be forwarded to the State, PCB and 

District Magistrate by e-mail for compliance.

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

September 19, 2022 
AG

\\TRUE COPY//
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1259 GI/2022 (1) 

रजिस्ट्री स.ं डी.एल.- 33004/99 REGD. No. D. L.-33004/99 

xxxGIDHxxx 

xxxGIDExxx 

असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (i)  

PART II—Section 3—Sub-section (i) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

पयाावरण, वन और िलवाय ुपररवतान मतं्रालय 

अजधसचूना 

नई ददल्ली, 22 फरवरी, 2022 

सा.का.जन. 143(अ).—केन्‍द रीय सरकार, पयाावरण (संरक्षण) अजधजनयम, 1986 (1986 का 29) की धारा 6 और 

धारा 25 द्वारा प्रदत्त िजियों का प्रयोग करते हुए, पयाावरण (संरक्षण) अजधजनयम, 1986 का और संिोधन करते हुए 

जनम्नजलजखत जनयम बनाती ह:ै, अथाात:्- 

1. संजक्षप् त नाम और प्रारंभ :

(1) इन जनयमों का संजक्षप् त नाम पयाावरण (संरक्षण) संिोधन जनयम, 2022 ह।ै

(2) वे रािपत्र में उनके अंजतम प्रकािन की तारीख से लाग ूहोंगे।

2. पयाावरण (संरक्षण) जनयम, 1986 में, अनुसूची-I में, क्रम सं. 74 पर प्रजवजि के स्ट् थान पर जनम्नजलजखत प्रजवजि को

रखा िाएगा, अथाात्: - 

स.ं   140] नई ददल्ली, मगंलवार, फरवरी 22,  2022/फाल् गनु 3, 1943 

No. 140] NEW DELHI,  TUESDAY, FEBRUARY 22, 2022/PHALGUNA 3, 1943 

"74  ईंट भटे्ट जचमनी से उत्सिान में जवजवक्  त पदाथा 250 जमलीग्राम/एनएम3 

जचमनी की न्‍दयूनतम ऊंचाई (भट्टों की वर्टटकल साफ्ट) 

- भट्टा क्षमता 30,000 ईंट प्रजतददन से कम

- भट्टा क्षमता 30,000 ईंट प्रजत ददन के बराबर या अजधक

14 मीटर (लोडडग प् लेटफॉमा से 

कम से कम 7.5 मीटर) 

16 मीटर (लोडडग प् लेटफॉमा से 

कम से कम 8.5 मीटर) 

सी.जी.-डी.एल.-अ.-22022022-233662
CG-DL-E-22022022-233662

ANNEXURE-R-3
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2 THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(i)] 

रटप्पजणयां : 

1. सभी नए ईंट भट्टों को केवल ज़िग-़ैिग तकनीक या वर्टटकल िाफ्ट के साथ होने की या ईंट बनाने में ईंधन के रूप में

पाइप्ड प्राकृजतक गैस के उपयोग की अनुमजत दी िाएगी और इस अजधसूचना में जनधााररत मानकों का पालन करना

होगा।

2. जवद्यमान ईंट भटे्ट िो ज़िग-़ैिग तकनीक या वर्टटकल िाफ्ट या ईंट बनान ेमें ईंधन के रूप में पाइप् ड प्राकृजतक गैस

(पीएनिी) के उपयोग का पालन नहीं कर रह ेहैं, उन्‍दहें (क) गरै-प्राजि िहरों के 10 दकमी के दायरे में जस्ट्थत भट्टों के

मामले में एक वर्ा (िैसा दक कें रीय प्रदरू्ण जनयंत्रण बोडा द्वारा यथापररभाजर्त) (ख) अन्‍दय क्षते्रों के जलए दो वर्ा की

अवजध के भीतर ज़िग-़ैिग तकनीक या वर्टटकल िाफ्ट में पररवर्ततत दकया िाएगा या पीएनिी का उपयोग ईंट

बनाने में ईंधन के रूप में दकया िाएगा। इसके अजतररक् त, ऐसे मामलों में िहां केन्‍द रीय प्रदरू्ण जनयंत्रण बोडा/रा  य

प्रदरू्ण जनयंत्रण बोडा/प्रदरू्ण जनयंत्रण सजमजतयां न ेरूपांतरण के जलए अलग से समय-सीमाए ंजनधााररत की हैं, वहां

ऐसे आदेि प्रभावी होंगे।

3. सभी ईंट भटे्ट केवल अनमुोददत ईंधन िैसे दक पाइप ्ड प्राकृजतक गसै, कोयला, ईंधन लकडी और/या कृजर् अपजिष् टों

का उपयोग करेंगे। पेट कोक, टायरों/प् लाजस्ट्टक/तरतरनाक अपजिष् टों के उपयोग की अनुमजत ईंट भट्टों को नहीं दी

िाएगी।

4. उत् सिान की जनगरानी के जलए केन्‍द रीय प्रदरू्ण जनयंत्रण बोडा द्वारा जनधााररत मापदंडों/रूपरेखा के अनुसार ईंट-भटे्ट

स्ट् थायी सुजवधा (पोटा होल और प् लेटफामा) का जनमााण करेंगे।

5. जवजवक् त सामजग्रयों (पीएम) के जनष् कर्ा 4% CO2  पर प्रसामान्‍द य दकए िाएंग ेिो जन्‍ नजलजखत हैं:

पीएम (सामान्‍द य) =  (पीएम(माजपत) X 4%)/ (जचमनी में माजपत CO2 का %, माजपत CO2 के मामले में ≥ 4%

कोई प्रसामान्‍द यीकरण नहीं। जचमनी की ऊा चाई  (मीटर में) भी H= 14 Q0.3 सूत्र (िहां Q kg/hr में  SO2  उत् सिान

दर ह)ै द्वारा पररकजलत की िाएगी, और अजधकतम दो को काम में ले सकेंगे।

6. ईंट भट्टों को आवासों और फलों के बागों से 0.8 दक.मी. की न्‍द यूनतम दरूी पर स्ट् थाजपत दकया िाना चाजहए। रा  य

प्रदरू्ण जनयंत्रण बोडा/प्रदरू्ण जनयंत्रण सजमजतयां आवास, िनसंख् या घनत् व, िल जनकायों, संवेदनिील ररसेप् टसा

इत् यादद की जनकटता का ‍ यान रखते हुए स्ट् थाजपत मापदडंों को सख् त बना सकत ेहैं।

7. दकसी क्षेत्र में भट्टों की अजधक संख् या से बचने के जलए मूिूदा ईंट भट्टों से कम से कम  एक दकलोमीटर की दरूी पर

ईंट भट्टों को स्ट् थाजपत दकया िाना चाजहए।

8. ईंट भट्टों को संबंजधत रा  य प्रदरू्ण जनयंत्रण बोडा/प्रदरू्ण जनयतं्रण सजमजतयां द्वारा जनधााररत उत् सिान प्रदक्रया/पलायक

धूल उत् सिान जनयंत्रण ददिा-जनदेिों का पालन करना होगा।

9. ईंट भट्टों से जनकलने वाली राख को ईंट बनाने में उसी पररसर के अंदर ही इस्ट् तेमाल दकया िाएगा।

10. ईंट भटे्ट में ईंट बनान ेके जलए उपयोग की िाने वाली जमट्टी को जनकालने के जलए संबंजधत रा  य/संघ रा  य क्षेत्र के

खनन जवभाग सजहत संबंजधत प्राजधकरणों से सभी आवश् यक अनुमोदन प्राप् त दकए िाएंगे।

11. ईंट भट्टा माजलक यह सुजनजित करेंग ेदक कच् चे माल/इोटों के पररवहन के जलए उपयोग की िान ेवाली सडके पक् की

सडकें  हैं।

12. कच् चे माल/ईंटों के पररवहन के दूरान वाहनों को ाका िाएगा।”

[फा. सं. क् य-ू15017/35/2007-सीपीडब्‍ ल् य]ू 

नरेि पाल गगंवार, अपर सजचव 

जचमनी की न्‍दयूनतम ऊंचाई (भट्टों की वर्टटकल साफ्ट के अलावा) 

- भट्टा क्षमता 30,000 ईंट प्रजतददन से कम

- भट्टा क्षमता 30,000 ईंट प्रजत ददन के बराबर या अजधक

24 मीटर 

27 मीटर 

50115



[भाग II—खण् ड 3(i)] भारत का रािपत्र : असाधारण 3 

रटप् पण :  मूल जनयम भारत के रािपत्र, असाधारण, भाग II, खण् ड 3, उप-खण् ड (i) में तारीख 19 नवंबर, 1986 के 

का.आ. 844 (अ) द्वारा  प्रकाजित दकए गए थे और 04 अक् तूबर, 2021 की अजधसूचना सा.का.जन. 724 (अ) 

द्वारा अंजतम बार संिोजधत दकए थे। 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 22nd February, 2022 

G.S.R. 143(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment 

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to 

amend the Environment (Protection) Rules, 1986, namely:— 

1. Short Title and commencement: -

(1) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at Sl. No. 74, the

following entry shall be substituted, namely: -

"74 Brick 

Kilns 

Particulate matter in stack emission 250 mg/Nm
3
 

Minimum stack height (Vertical Shaft Brick Kilns) 

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m 

from loading platform) 

- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least 8.5m 

from loading platform) 

Minimum stack height (Other than Vertical Shaft Brick Kilns) 

- Kiln capacity less than 30,000 bricks per day 24 m 

- Kiln capacity equal or more than 30,000 bricks per day 27 m 

Notes : 

1. All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped

Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this

notification.

2. The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped

Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use

Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located

within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board

(b) two years for other areas. Further, in cases where Central Pollution Control Board/State

Pollution Control Boards/Pollution Control Committees has separately laid down timelines for

conversion, such orders shall prevail.

3. All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or

agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick

kilns.

4. Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design

laid down by the Central Pollution Control Board for monitoring of emissions.

5. Particulate Matter (PM) results shall be normalized at 4% CO2 as below:

PM (normalized) = (PM (measured)x 4%)/ (% of CO2 measured in stack), no normalization in case

CO2 measured ≥ 4%. Stack height (in metre) shall also be calculated by formula H=14Q
0.3

 (where

Q is SO2 emission rate in kg/hr), and the maximum of two shall apply.
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6. Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit

orchards. State Pollution Control Boards/Pollution Control Committees may make siting criteria

stringent considering proximity to habitation, population density, water bodies, sensitive receptors,

etc.

7. Brick kilns should be established at a minimum distance of one kilometre from an existing brick

kiln to avoid clustering of kilns in an area.

8. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by

concerned State Pollution Control Boards/Pollution Control Committees.

9. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

10. All necessary approvals from the concerned authorities including mining department of the

concerned State or Union Territory shall be obtained for extracting the soil to be used for brick

making in the brick kiln.

11. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are

paved roads.

12. Vehicles shall be covered during transportation of raw material/bricks”.

 [F. No. Q-15017/35/2007-CPW]  

NARESH PAL GANGAWAR, Addl. Secy. 

Note :  The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-

section (i) vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide 

number G.S.R. 724(E), dated the 04
th
 October, 2021. 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. 
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‘Revised for appearance’

ITEM NO.42 COURT NO.10 SECTION XVII

S U P R E M E  C O U R T  O F  I N D I A
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No. 18213/2021

(Arising out of impugned final judgment and order dated 17-02-2021 
in OA No. 1016/2019 passed by the National Green Tribunal)

NCR BRICK KILN ASSOCIATION Petitioner(s)

VERSUS

CENTRAL POLLUTION CONTROL BOARD & ORS. Respondent(s)

WITH

Diary No(s). 20331/2021 (XVII)

Diary No(s). 7535/2021 (XVII)

Diary No(s). 7667/2021 (XVII)

Diary No(s). 7670/2021 (XVII)

Diary No(s). 23486/2021 (XVII)

Date : 08-04-2022 These matters were called on for hearing today.

CORAM : 
HON'BLE MR. JUSTICE K.M. JOSEPH
HON'BLE MR. JUSTICE HRISHIKESH ROY

For Petitioner(s) Mr. Nidhesh Gupta, Sr. Adv.
Ms. Pallavi Singh, Adv.
Ms. Japneet Kaur, Adv.
Ms. Vriti Gujral, Adv.
Mr. G. Balaji, AOR

Mr. Sanjay Rathi, Adv.
Mr. Ekansh Bansal, Adv.
Mr. Vibhav Mishra, Adv.
Mr. Parmanand Gaur, AOR

Mr. Neeraj Kumar Jain, Sr. Adv.
Mr. Sanjay Singh, Adv.

1
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Mr. Aniket Jain, Adv.
Mr. Umang Shankar, AOR
Mr. Subodh Gupta, Adv.
Mr. Deepak Gupta, Adv.

Mr. S. P. Singh, Sr. Adv.
Mr. Omveer Bhati, Adv.
Mr. Mukesh Kumar Singh, Adv.
M/S. Mukesh Kumar Singh and Co., AOR

For Respondent(s)
Mrs. Swarupama Chaturvedi, AOR
Ms. Saumya Yapoor, Adv.
Ms. Himanshi Goel, Adv.

Mr. Pradeep Misra, AOR
Mr. Daleep Dhyani, Adv.
Mr. Suraj Singh, Adv.
Mr. Manoj Kr. Sharma, Adv.
Mr. Bhuwan Chandra, Adv.

Mr. Sanjay Kumar Visen, AOR

Ms. Pooja Dhar, AOR

Mr. Varinder Kumar Sharma, AOR

Mr. Rohan Thawani, Adv.
Ms. Pooja Dhar, Adv.
Ms. Gunjan Ahuja, Adv.
Mr. Pratul Pratap Singh, Adv.

UPON hearing the counsel the Court made the following
O R D E R

After  hearing  the  learned  counsel  on  behalf  of  the

parties which includes Shri Rohan, learned counsel, we are of

the view that the following order is required to be passed

keeping in view, undoubtedly, the interest of the environment,

and factoring in both the interests of the persons who are

running the brick kiln industry and the employees who would be

2
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working therein.  

We bear in mind the averments in the affidavit dated

25.03.2022  filed  by  the  Central  Pollution  Control  Board.

Therein, in para 7, it is stated that 2164 units, which are

located in Uttar Pradesh and Haryana, have been on inspection

found to have zig zag technology in place.  But Shri Rohan,

learned counsel for the applicant before the National Green

Tribunal, would point out that about 115 out of them did not

have  the  consent  to  operate. We  further  take  into

consideration again what is pointed out by Shri Rohan that out

of 2164 units, about 221 units have not admittedly declared

their production capacity.  

Therefore, those units which have the consent to operate

and have also declared the production capacity out of the

2164,  are  permitted  to  operate  subject  to  the  following

conditions.  In other words, we make it clear that those out

of 2164 units, which have not obtained consent to operate and

those units which have not declared their production capacity,

shall not be permitted to operate.

The  permission  to  operate  will  be  subject  to  the

following conditions: 

3
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(1) The production will be permitted only subject to the

units complying with notification dated 22.02.2022.  For

the sake of clarity, we quote the same:

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE NOTIFICATION
New Delhi, the 22nd February, 2022 

G.S.R.143(E).—In  exercise  of  the  powers  conferred  by
sections 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986), the Central Government hereby makes the
following rules further to amend the Environment
(Protection)Rules, 1986, namely:—

1. Short Title and commencement: -
(1) These rules may be called the Environment (Protection)
Amendment Rules, 2022.
(2) They  shall  come  into  force  on  the  date  of  their
publication in the Official Gazette.

2.In  the  Environment  (Protection)  Rules,  1986,  in  the
SCHEDULE-I, for entry at Sl. No. 74, the following entry
shall be substituted, namely: -

"74 Brick
Kilns

Particulate  matter  in
stack emission

250 mg/Nm3

Minimum  stack  height
(Vertical  Shaft Brick
Kilns)
-Kiln  capacity  less
than 30,000 bricks per
day

-Kiln  capacity  equal
or  more  than  30,000
bricks per day

14 m (at
least 7.5m
from loading
platform)

16 m (at
least 8.5m
from loading
platform)

Minimum  stack  height
(Other  than  Vertical
Shaft Brick Kilns)

4
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-Kiln  capacity  less
than 30,000 bricks per
day

-Kiln capacity equal or
more than 30,000 bricks
per day

24 m

27 m

Notes:

1.All new brick kilns shall be allowed only with zig-zag
technology or vertical shaft or use of Piped Natural Gas
as  fuel  in  brick  making  and  shall  comply  to  these
standards as stipulated in this notification.

2.The existing brick kilns which are not following zig-zag
technology or vertical shaft or use Piped Natural Gas as
fuel  in  brick  making  shall  be  converted  to  zig-zag
technology or vertical shaft or use Piped Natural Gas as
fuel in brick making within a period of (a) one year in
case of kilns located within ten kilometre radius of non-
attainment cities as defined by Central Pollution Control
Board (b) two years for other areas. Further, in cases
where Central  Pollution  Control  Board/State  Pollution
Control Boards/Pollution Control Committees has separately
laid down  timelines  for  conversion,  such  orders  shall
prevail.

3.All brick kilns shall use only approved fuel such as
Piped Natural  Gas,  coal,  fire  wood  and/or  agricultural
residues. Use of pet coke, tyres, plastic, hazardous waste
shall not be allowed in brick kilns.

4.Brick  kilns  shall  construct  permanent  facility  (port
hole and platform) as per the norms or design laid down by
the  Central  Pollution  Control  Board  for  monitoring  of
emissions.

5.Particulate Matter (PM) results shall be normalized at
4% CO2as below:PM (normalized) = (PM (measured)x 4%)/ (%

5

57
122



CA Diary No. 18213/2021 etc.

of  CO2measured  in  stack),  no  normalization  in  case
CO2measured ≥ 4%. Stack height (in metre) shall also be
calculated by formula H=14Q0.3(where Q is SO2emission rate
in kg/hr), and the maximum of two shall apply.

6.Brick kilns should be established at a minimum distance
of 0.8 kilometre from habitation and fruit orchards. State
PollutionControl Boards/Pollution Control Committees may
make siting criteria stringent considering proximity to
habitation,  population  density,  water  bodies,  sensitive
receptors, etc.

7.Brick kilns should be established at a minimum distance
of one kilometre from an existing brick kiln to avoid
clustering of kilns in an area.

8.Brick kilns shall follow process emission/fugitive dust
emission  control  guidelines as  prescribed  by  concerned
State  Pollution  Control  Boards/Pollution  Control
Committees.

9.The ash generated in the brick kilns shall be fully
utilized in-house in brick making.

10.All necessary approvals from the concerned authorities
including  mining  department of  the  concerned  State  or
Union Territory shall be obtained for extracting the soil
to be used for brick making in the brick kiln.

11.The  brick  kiln  owners  shall  ensure  that  the  road
utilized  for  transporting  raw  materials  or  bricks  are
paved roads.

12.Vehicles shall be covered during transportation of raw
material/bricks”.

[F. No. Q-15017/35/2007-CPW] 
NARESH PAL GANGAWAR,Addl. Secy.

Note : The principle rules were published in the Gazette
of India, Extraordinary, Part II, Section 3, Sub-section
(i) vide number S.O. 844(E), dated the 19th November, 1986

6
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and lastly amended vide number G.S.R. 724(E), dated the
04th October, 2021”

(2) The Officers of both Central Pollution Control Board and

the  State  Pollution  Control  Boards  shall  conduct  surprise

inspections  without  any  notice  and  warning  to  the  persons

running  the  units  from  time  to  time  to  ensure  that  the

production  is  being  carried  out  in  terms  of  the  aforsaid

notification.

(3) Production will be further subject to the condition that

it  will  be  limited  to  the  production  capacity  as  per  the

consent  granted  by  the  respective  State  Pollution  Control

Boards  as  has  been  in  fact  documented  in  the  compliance

affidavit dated 06.04.2022 (Annexure R2) filed by respondent

No. 2.

As an example, we would take the case of M/s. Shiv Brick

Field, Pura Mahadev, Bagpat.  Production will be limited to

six lakhs for this unit.  In similar vein other units will be

entitled to undertake production, as per the consent granted

by State Pollution Control Board in the affidavit which is

filed by the Pollution Control Board. 

7
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(4) The persons running the units shall report at the end of

every  cycle,  the actual  total  production  which  has  been

carried out in their units (arising out of each cycle) to the

respective  State Pollution  Control  Boards. The  State

Pollution Control Boards shall promptly intimate the Central

Pollution Control Board, the said figures and on the date of

the next hearing, the Central Pollution Control Board will

produce a chart showing the production so that the Court may

analyse as to whether there is a violation of this Court’s

order.

(5) The  Central  Pollution  Control  Board  and  the  State

Pollution  Control Board  will  monitor  the  impact  of  the

pollution which is generated as a result of the units being

permitted to operate, and actually carrying out the production

in such form as is measurable.

List the matters on 06th May, 2022.

(NIDHI AHUJA) (RENU KAPOOR)
  AR-cum-PS BRANCH OFFICER
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ITEM NO.42 COURT NO.10 SECTION XVII

S U P R E M E  C O U R T  O F  I N D I A
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No. 18213/2021

(Arising out of impugned final judgment and order dated 17-02-2021 
in OA No. 1016/2019 passed by the National Green Tribunal)

NCR BRICK KILN ASSOCIATION Petitioner(s)

VERSUS

CENTRAL POLLUTION CONTROL BOARD & ORS. Respondent(s)

WITH

Diary No(s). 20331/2021 (XVII)

Diary No(s). 7535/2021 (XVII)

Diary No(s). 7667/2021 (XVII)

Diary No(s). 7670/2021 (XVII)

Diary No(s). 23486/2021 (XVII)

Date : 08-04-2022 These matters were called on for hearing today.

CORAM : 
HON'BLE MR. JUSTICE K.M. JOSEPH
HON'BLE MR. JUSTICE HRISHIKESH ROY

For Petitioner(s)
Mr. Sanjay Rathi, Adv.
Mr. Ekansh Bansal, Adv.
Mr. Vibhav Mishra, Adv.
Mr. Parmanand Gaur, AOR

Mr. Neeraj Kumar Jain, Sr. Adv.
Mr. Sanjay Singh, Adv.
Mr. Aniket Jain, Adv.
Mr. Umang Shankar, AOR
Mr. Subodh Gupta, Adv.
Mr. Deepak Gupta, Adv.

Mr. G. Balaji, AOR
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Mr. S. P. Singh, Sr. Adv.
Mr. Omveer Bhati, Adv.
Mr. Mukesh Kumar Singh, Adv.
M/S. Mukesh Kumar Singh and Co., AOR

For Respondent(s)
Mrs. Swarupama Chaturvedi, AOR
Ms. Saumya Yapoor, Adv.
Ms. Himanshi Goel, Adv.

Mr. Pradeep Misra, AOR
Mr. Daleep Dhyani, Adv.
Mr. Suraj Singh, Adv.
Mr. Manoj Kr. Sharma, Adv.
Mr. Bhuwan Chandra, Adv.

Mr. Sanjay Kumar Visen, AOR

Ms. Pooja Dhar, AOR

Mr. Varinder Kumar Sharma, AOR

Mr. Rohan Thawani, Adv.
Ms. Pooja Dhar, Adv.
Ms. Gunjan Ahuja, Adv.
Mr. Pratul Pratap Singh, Adv.

UPON hearing the counsel the Court made the following
O R D E R

After  hearing  the  learned  counsel  on  behalf  of  the

parties which includes Shri Rohan, learned counsel, we are of

the view that the following order is required to be passed

keeping in view, undoubtedly, the interest of the environment,

and factoring in both the interests of the persons who are

running the brick kiln industry and the employees who would be

working therein.  

We bear in mind the averments in the affidavit dated

25.03.2022  filed  by  the  Central  Pollution  Control  Board.
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Therein, in para 7, it is stated that 2164 units, which are

located in Uttar Pradesh and Haryana, have been on inspection

found to have zig zag technology in place.  But Shri Rohan,

learned counsel for the applicant before the National Green

Tribunal, would point out that about 115 out of them did not

have  the  consent  to  operate. We  further  take  into

consideration again what is pointed out by Shri Rohan that out

of 2164 units, about 221 units have not admittedly declared

their production capacity.  

Therefore, those units which have the consent to operate

and have also declared the production capacity out of the

2164,  are  permitted  to  operate  subject  to  the  following

conditions.  In other words, we make it clear that those out

of 2164 units, which have not obtained consent to operate and

those units which have not declared their production capacity,

shall not be permitted to operate.

The  permission  to  operate  will  be  subject  to  the

following conditions: 

(1) The production will be permitted only subject to the

units complying with notification dated 22.02.2022.  For

the sake of clarity, we quote the same:
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE NOTIFICATION
New Delhi, the 22nd February, 2022 

G.S.R.143(E).—In  exercise  of  the  powers  conferred  by
sections 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986), the Central Government hereby makes the
following rules further to amend the Environment
(Protection)Rules, 1986, namely:—

1. Short Title and commencement: -
(1) These rules may be called the Environment (Protection)
Amendment Rules, 2022.
(2) They  shall  come  into  force  on  the  date  of  their
publication in the Official Gazette.

2.In  the  Environment  (Protection)  Rules,  1986,  in  the
SCHEDULE-I, for entry at Sl. No. 74, the following entry
shall be substituted, namely: -

"74 Brick
Kilns

Particulate  matter  in
stack emission

250 mg/Nm3

Minimum  stack  height
(Vertical  Shaft Brick
Kilns)
-Kiln  capacity  less
than 30,000 bricks per
day

-Kiln  capacity  equal
or  more  than  30,000
bricks per day

14 m (at
least 7.5m
from loading
platform)

16 m (at
least 8.5m
from loading
platform)

Minimum  stack  height
(Other  than  Vertical
Shaft Brick Kilns)

-Kiln  capacity  less
than 30,000 bricks per
day

-Kiln capacity equal or

24 m

27 m
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more than 30,000 bricks
per day

Notes:

1.All new brick kilns shall be allowed only with zig-zag
technology or vertical shaft or use of Piped Natural Gas
as  fuel  in  brick  making  and  shall  comply  to  these
standards as stipulated in this notification.

2.The existing brick kilns which are not following zig-zag
technology or vertical shaft or use Piped Natural Gas as
fuel  in  brick  making  shall  be  converted  to  zig-zag
technology or vertical shaft or use Piped Natural Gas as
fuel in brick making within a period of (a) one year in
case of kilns located within ten kilometre radius of non-
attainment cities as defined by Central Pollution Control
Board (b) two years for other areas. Further, in cases
where Central  Pollution  Control  Board/State  Pollution
Control Boards/Pollution Control Committees has separately
laid down  timelines  for  conversion,  such  orders  shall
prevail.

3.All brick kilns shall use only approved fuel such as
Piped Natural  Gas,  coal,  fire  wood  and/or  agricultural
residues. Use of pet coke, tyres, plastic, hazardous waste
shall not be allowed in brick kilns.

4.Brick  kilns  shall  construct  permanent  facility  (port
hole and platform) as per the norms or design laid down by
the  Central  Pollution  Control  Board  for  monitoring  of
emissions.

5.Particulate Matter (PM) results shall be normalized at
4% CO2as below:PM (normalized) = (PM (measured)x 4%)/ (%
of  CO2measured  in  stack),  no  normalization  in  case
CO2measured ≥ 4%. Stack height (in metre) shall also be
calculated by formula H=14Q0.3(where Q is SO2emission rate
in kg/hr), and the maximum of two shall apply.

6.Brick kilns should be established at a minimum distance
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of 0.8 kilometre from habitation and fruit orchards. State
PollutionControl Boards/Pollution Control Committees may
make siting criteria stringent considering proximity to
habitation,  population  density,  water  bodies,  sensitive
receptors, etc.

7.Brick kilns should be established at a minimum distance
of one kilometre from an existing brick kiln to avoid
clustering of kilns in an area.

8.Brick kilns shall follow process emission/fugitive dust
emission  control  guidelines as  prescribed  by  concerned
State  Pollution  Control  Boards/Pollution  Control
Committees.

9.The ash generated in the brick kilns shall be fully
utilized in-house in brick making.

10.All necessary approvals from the concerned authorities
including  mining  department of  the  concerned  State  or
Union Territory shall be obtained for extracting the soil
to be used for brick making in the brick kiln.

11.The  brick  kiln  owners  shall  ensure  that  the  road
utilized  for  transporting  raw  materials  or  bricks  are
paved roads.

12.Vehicles shall be covered during transportation of raw
material/bricks”.

[F. No. Q-15017/35/2007-CPW] 
NARESH PAL GANGAWAR,Addl. Secy.

Note : The principle rules were published in the Gazette
of India, Extraordinary, Part II, Section 3, Sub-section
(i) vide number S.O. 844(E), dated the 19th November, 1986
and lastly amended vide number G.S.R. 724(E), dated the
04th October, 2021”

(2) The Officers of both Central Pollution Control Board and

14
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the  State  Pollution  Control  Boards  shall  conduct  surprise

inspections  without  any  notice  and  warning  to  the  persons

running  the  units  from  time  to  time  to  ensure  that  the

production  is  being  carried  out  in  terms  of  the  aforsaid

notification.

(3) Production will be further subject to the condition that

it  will  be  limited  to  the  production  capacity  as  per  the

consent  granted  by  the  respective  State  Pollution  Control

Boards  as  has  been  in  fact  documented  in  the  compliance

affidavit dated 06.04.2022 (Annexure R2) filed by respondent

No. 2.

As an example, we would take the case of M/s. Shiv Brick

Field, Pura Mahadev, Bagpat.  Production will be limited to

six lakhs for this unit.  In similar vein other units will be

entitled to undertake production, as per the consent granted

by State Pollution Control Board in the affidavit which is

filed by the Pollution Control Board. 

(4) The persons running the units shall report at the end of

every  cycle,  the  actual  total  production  which  has  been

carried out in their units (arising out of each cycle) to the

15
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respective  State Pollution  Control  Boards. The  State

Pollution Control Boards shall promptly intimate the Central

Pollution Control Board, the said figures and on the date of

the next hearing, the Central Pollution Control Board will

produce a chart showing the production so that the Court may

analyse as to whether there is a violation of this Court’s

order.

(5) The  Central  Pollution  Control  Board  and  the  State

Pollution  Control Board  will  monitor  the  impact  of  the

pollution which is generated as a result of the units being

permitted to operate, and actually carrying out the production

in such form as is measurable.

List the matters on 06th May, 2022.

(NIDHI AHUJA) (RENU KAPOOR)
  AR-cum-PS BRANCH OFFICER

16
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Item No. 23 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 596/2022 

Deepa Pal Applicant 

Versus 

State of U.P. &Ors.       Respondent(s) 

Date of hearing: 21.12.2023 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Respondent: Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC) 

P 

ORDER 

1. Allegation in this original application is in respect of illegal

operation of Shakti Brick field. Hence, said project proponent is required 

to be impleaded as respondent.  

2. Accordingly, we implead the above project proponent as respondent

no.1:- 

(i) Shakti Brick field in village Mau Khas Vikas Khand, Amroha,

Tehsil Bhognipur, District Kanpur Dehat, Uttar Pradesh.

3. Let notice be served upon the above impleaded project proponent.

4. It will be opened to the newly added respondent to obtain a copy of

the report either through website of the NGT or from Counsel for UPPCB 

and file response to the said report within a period of four weeks. 

5. List on 12.02.2024.

Prakash Shrivastava, CP 

ANNEXURE-R-5
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2 

Sudhir Agarwal, JM 

Dr. A. Senthil Vel, EM 
December 21, 2023 
Original Application No. 596/2022 
JG. 
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This Feasibility Report belongs to 

M/S SHAKTI BRICK FIELD. 

VILL. MAU KHAS,MANCHA,  

TEHSIL BHOGNIPUR,DISTRICT KANPUR DEHAT(U.P.) 

Dimension of High Draught Kiln 

1. Kiln Dimensions

- Length (Island) :      76800mm 

- Width (Trench) :        7500 mm 

- Height :         3300 mm 

- Chamber : 74 (Approx.) 

- No Of Paya :       13 

2. -Draught : 50 mm water gauge 

- Discharge Capacity : 425 cum 

- Fan : 

3. - Number of feeding :  : 11 

holes in one row 

4. Chimney Details

- Height : 40500 mm 

5. Cleaning interval : One in fortnight 

of well and flue  

ducts (proposed) 

6. Coal Consumption : 

in one day (expected) 

- Average : 9-10 tonne per 1 lac bricks

- 

- 
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CENTRAL BUILDING RESEARCH INSTITUTE, ROORKEE - 24767 

TECHNOLOGY ON POLLUTION CONTROL IN BRICK KILNS-ZIGZAG  

FIRING TECHNOLOGY IN NATURAL AND HIGH DRAUGHT BRICK KILNS 

INTRODUCTION: 

The growth of industrial, commercial and residential sector in our country is closely 

linked with the rate of production of important building materials, namely 'Bricks'. 

There are about 40000 fixed chimney brick kilns in India. The annual turnover of the 

brick industry is estimated to be Rs. 8000 crores. 

The problems of brick kiln Industry are closely connected with the issue of 

sustainable development, energy efficiency and environment friendliness. The 

government of India has notified that solid particle emissions from brick kiln should 

not exceed 250 mg/Nm3 shortly. With these provisions, Large number of Fixed 

chimney Bull Trench kilns have to change over to Zigzag type of firing with natural or 

high draught design brick kiln. 

Appreciating the concern for environment friendly brick production, Central Building 

Research Institute, Roorkee has designed and developed following for brick kiln 

industry: 

 Design of Gravitational settling Chamber for existing fixed chimney  brick kilns.

 Design of zigzag firing technology with natural and high draught.

CBRI has perfected both the designs by actually installing them at brick kilns across 

India. The performance of both the designs are under constant observation. Several 

kiln owners, journalists and environmentalists have witnessed the successful 

performance of our designs. 

73
138



TEAM ENERGY SYSTEMS

1.2 EXECUTIVE SUMMARY 

 Team Energy Systems is authorised licensee of central building Research 

Institute(C.B.R.I.) Roorkee, a constituent establishment of CSIR,New Delhi. Team 

Energy Systems has been serving brick kiln industry for 18 years. Our endeavours has 

been for efficient technology in brick kiln industry. We have been constantly working with 

brick kiln owners associations for better combustion practices resulting in minimising fuel 

consumption and environment friendly technologies. 

 The scope of work for this project is outlined as follows: 

 Taking dimensions of brick kiln including size of tunnels, no of holes and size of
island.

 Providing detailed design and drawings for zigzag firing technology as per kiln
size.

 Guidance to brick kiln owner regarding construction of kiln and zigzag firing

Fixed Chimney Bull's Trench Kiln: 

Initially Bull Trench Kilns had movable metallic chimneys which were banned through an 

MOEF notification in 1996. The conversion to Fixed Chimney Bull Trench Kilns reduced 

the particulate matter as well as fuel use compared to moving chimney Bull Trench 

Kilns. Due to better combustion and fuel saving, most of brick kilns have converted their 

kilns to Fixed Chimney Bull Trench Kiln. 

Fixed Chimney Bull Trench Kiln has a fixed chimney which is constructed at the Center 

of the kiln and is connected to various chambers through a central smoke tunnel. The 

central tunnel is then connected to approach tunnels and flue holes to different 

chambers of the kiln. The chamber which is under fire is connected to the central tunnel 

while other chambers are disconnected by using dampers. In this way the flue gases 

from the chamber under fire are removed by the chimney. The provision of chimney 

helps to create natural draught so that fresh air may enter the kiln to burn coal and 

produce heat. 

Fixed Chimney Bull Trench Kiln also suffers from incomplete combustion of fuel 

indicated by high CO2 and CO concentration in flue gases. The emission  through the 

chimney are primarily black in appearance due to unburnt particles besides obnoxious 

flue gases like SO2 and NO2, Moreover ,the thick black smoke and SO2 emission were 

more during the charging time and during idle time, almost grey smoke was emitted. 

74
139



TEAM ENERGY SYSTEMS

Along with high energy consumption and emission an Fixed Chimney Bull Trench Kiln 

also produces a low percentage of class 1 bricks. Almost 60% bricks are class 1 and 

rest are class 2 and class 3. Non uniformity of temperature across the stack of bricks 

result in difference in quality of bricks. 

ZIG ZAG FIRING TECHNOLOGY: 

The zigzag firing concept was first introduced by Central Building Research Institute in 

the form of high draught kiln after thorough research by scientists on different kilns 

across India. High draught kiln has a induced fan which creates the draught required for 

fuel burning. The lack of electricity at most brick kilns sites became a major problem in 

adopting this technology. Some brick kilns adopted zigzag firing in natural draught Fixed 

Chimney Bull Trench Kiln. The natural draught zigzag kiln created better combustion but 

high draught is more efficient. 

 The zigzag is an improved version of Fixed Chimney Bull Trench Kiln. The main 

difference is the arrangement of bricks in chambers. The bricks are stacked in such a 

manner to form distinct chambers(-2.5 meter long) and guide the air flow in a zigzag 

path.Zigzag flow increases the air flow length and turbulence in the air,thereby resulting 

in improved combustion and heat transfer rate and uniform temperature across the kiln 

cross section. 

 In zigzag kilns, powdered coal is fed through feeding holes in small quantities and fuel 

feeding zone is six times longer than that of fixed chimney bull trench kiln. The longer 

fuel feeding zone alongwith turbulence created by zigzag air movement helps coal 

volatiles to mix with sufficient air thereby resulting in complete combustion and less 

pollution. 

I) A Zigzag kiln emits-80% lower particulate matter and -85% lower Black carbon as

compared to Bull trench kilns, This is mainly because of better combustion of fuel

and settling of particulates in the kiln itself due to zigzag flow. Emission of CO2

and CO from the zigzag  kiln is lower because of less consumption of fuel and

improved combustion,

II) A Zigzag kiln consumes -20% less fuel as compared to fixed chimney bull trench

kiln because of better combustion and heat recovery.

III) Zigzag firing kiln produces higher percentage of class 1 bricks
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1. 
High draught zigzag firing kiln is a moving fire kiln in which the fire moves in a closed 
rectangular circuit (central perimeter 120-140 meter) through the bricks stacked in the 
annular spaces between the outer and the inner wall of the kiln. 

2. 
The chimney is usually of lower height (17-30 meter) and the kiln operates under the 
draught provided by a fan which draws the flue gases from the kiln and discharges it 
through the chimney. In the original design the chimney was located on one side of the 
kiln and was connected with the kiln through underground tunnel. However, in the 
modified designs the chimney is located at the centre of the kiln. 

3. 
The bricks are stacked in such a manner to form distinct chambers (-2.5 meter long) and 
guide the air flow in a zigzag path. Zigzag flow increases the air flow length and 
turbulence in the air, thereby resulting in improved combustion and heat transfer rate and 
uniform temperature across the kiln cross section. 

4 
The kiln does not have a permanent roof and bricks stacked in the kiln are covered with a 
layer of ash and brick dust, which acts as a temporary roof and inhibits the heat loss as 
well as seals the kiln from leakages. The double layered outer wall with clay filled in 
between also reduces the heat loss. 

5 
There are three distinct zones in an operating high draught zigzag kiln. 
5.1 Brick firing zone where the fuel is fed and combustion is happening. 
5.2 Brick preheating zone (in front of firing zone) where green bricks are stacked and are 

preheated by the flue gases. 
5.3 Bricks cooling zone (behind the firing zone) where fired bricks are cooled by the 

cold air flowing into the kiln. 

6 
6.1 Air inlet: Air enters the kiln from back end of the cooling zone which is kept open to 

allow air entrance. 
6.2 Seal to guide flue gases: Front end of the preheating zone is sealed by a plastic 

sheet to guide the flue gas to the chimney through the flue gas duct system. 

7 
Firing zone extends to three chambers (-7.5meter) and solid fuels like firewood, 
agriculture residue atc are fed through the feed holes provided at the top of thekiln 
continuously by a single fireman standing at the top of the kiln. 

8 
The fire travels a distance of 2 chambers   (-5 meter) in 24 hours and fires 15,000 to 
40,000 bricks daily. Fired bricks are unloaded from the front of the brick cooling zone (B 
1) and an equivalent batch of green bricks is loaded ahead of the brick preheating zone
(B2)
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HIGH DRAUGHT KILN 

 The Kiln is an archless, top fed, coal fired continuous kiln in which the fire follows a zig-

zag path. The kiln is divided into 32 chambers made through partition walls. Partition 

walls are built with unfired bricks, which get burnt along with the bricks set in the 

chamber, and are dismantled at the time of unloading bricks from the chamber. A 

chamber holds 15,000 bricks and normally two chambers are burned to obtain an output 

of 30,000 bricks per day. Overall dimensions of the kiln are 40.80 m x 18.90 m x 2.55 m. 

Each firing circuit is completed in 16 days producing 4.8 lakh bricks. In a chamber 

holding 15,000 bricks 18 feed holes are provided for feeding coal from top. 

An induced draught fan located at the far end of the kiln creates draught. The 

discharging capacity of the fan is 425 m3/minute. It is worked by a 12 kw motor. The 

products of combustion, steam etc. are channelised through a system of flues and flow 

of gases is suitably controlled through cap dampers over the flue holes located in the 

outer wall. The damper shaft is provided with a hand wheel for easy operation from top 

of the wall. When in full firing order, the kiln operates on a draught of 50 + 5 mm (wg). 

During operation a very fast rate of fire travel of 17 to 18 metres per day is maintained 

which is three times as fast as traditional Bull’s kiln. The kiln is highly fuel-efficient and 

the thermal efficiency is comparable with modern Hoffmann and tunnel kilns of equal 

capacities. Coal consumption is as low as 120 kg per thousand bricks (Calorific value 

5,000 K cal/Kg). The Principal factors, which contribute to the attainment of high thermal 

efficiency of this kiln, can be summarised as follows: 

Use of powerful I.D. fan, the strong draught produced by it, creates turbulence, which 

ensures efficient combustion of fuel through proper mixing of preheated air and fuel. 

Fast removal of moisture from bricks in the drying and preheating chambers thus 

preventing moisture condensation in any part of the kiln. 

Maintenance of exhaust flue gas temperature at as low as 90 to 100 C ensuring 

maximum recovery of heat from the waste gases. 
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Specially designed pattern of brick setting ensuring uniform heat distribution within the 

setting as well as fast rate of heat transfer from one chamber to the next.Induced high 

draught within the kiln increases the length of preheating zone and decreases the size of 

cooling zone, allowing for faster operation of kilnHigh draught increase flue gas heat 

recovery hence increasing the preheating capacity of the kiln. 

Induced high draught reduces the coal consumption and structural losses due to better 

propagation of fire travel within the combustion zone. 

A high draught bull trench kiln using ID fan is more efficient than a normal kiln with 

natural draught in summer season when the ambient temperature is quite similar to the 

temperature of the flue gases inside the chimney. The reduced temperature gradient 

between the chimney flue gases and ambient air results in significant loss of pressure 

and slow propagation of fire travel within the kiln heating zones. The ID fan increases 

the draught inside the firing zone ensures substantial exhaust gases draught within the 

kiln operational zones. 

Benefits of new energy efficient technology: 

1. Technical benefits

Fuel saving 

Improvement in product quality 

Increase in production 

Reduction in raw material consumption v 

Reduction in waste bricks 

2. Monetary Benefits

3. Social Benefits

Improvement in working environment 

Improvement in workers skill 

4. Environment Benefits

Reduction in effluent generation 

Reduction in Green House Gas emission such as CO2,NO2etc 

Reduction in other emission such as SO2 etc 
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DETAILS OF INSIDE WALL

SECTION AT 1-1
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Longitudinal Section of Main Nali & Chimney
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DETAIL OF MAIN FLUE

DETAILS OF FAN CONNECTION & FLUE

DETAIL OF PLATE DAMPER

DETAIL OF FAN & CHIMNEY CONNECTION
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VAKALATNAMA 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL (NGT) PRINCIPAL 

BENCH, NEW DELHI 

Original Application No. 596 of 2022 

IN THE MATTER OF 

Deepa Pal 

Versus 

M/s Shakti Brick Field and Others 

..... Applicant 

.... Respondents 

I, Brahma Prakash, the patner of the Respondent No. 1 in the above mentioned case hereby 
appoint and retain Mr. Avnish Pandey, Advocate to act and appear for me in the above 
mentioned case and on my behalf to conduct and prosecute the same and all the 
proceedings that may be taken in respect of any application connected with the same or any 
order passed therein, including proceeding in taxation and application for Review, to file and 
obtain return of documents and to deposit and receive money on my behalf in the above 
mentioned case and to represent me and to take all necessary steps on my behalf in the 
above matter. I agree to ratify all acts done by the aforesaid, Advocates in pursuance of this 
a·uthority. I further authorise him to engage any other Advocate(s) on my behalf. 

Dated this the 6th day of February 2024. 

Accepted & Identified 

Advocate for Respondent No. 1 
434 Ground Floor, Jangpura, 
Mathura Road, New Delhi. 

(Brahma Prakash for M/s Shakti Brick Field) 

Client 
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